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Central Administrative Tribunal 

HYDERABAD BENCH: AT HYDERABAD 

O.A. No. 357/89. 	 Date of Decision 

P.G.Choudhury 	 Petitioner. 

Shri V.Venkateswara Rao 	 Advocate for the 
petitioner (s) 

Versus 

The Railway Board, represented by its 	Respondent. 
secretary(tstabiisnment), iail Bhavan, 
New Deihi-110001 & 4 others 
Shri tnP..flavarj, 	 Advocate for the 
SC for Railways 	 Respondent (s) 

CORAM: 
THE HON'BLE MR. J.Narasimha Murthy : Member(Judl) 

THE HON'BLE MR. R.Bälasubrarnanian : Member(Adrnn) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be rcferred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? H 
Remark§ of Vice Chairman on columns 1, 2, 4 
(To be submitted to Hori'ble Vice Chairman where he is not on the Bench) 

HJNM 	FIRES 
14(A) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABAD. 

O.A.NO.357/89. 
	 Date of Judgment 

p.G.choudhury 	 .. Applicant 

Vs. 

The Railway Board, 
represented by its 
secretary ( Establishment) a 

Rail Bhavan, 
New Delhi-110001. 

The General Manager, 
South Central Railway, 
Rail Nilayam. 
secunderabad-500371. 

The Chief personnel Off icer, 
south Central Railway, 
Rail Nilayam, 
secunderabad-500371. 

4, The Senior Divisional 
personnel Off icer, 
south Central Railway, 
Guntakal Division, 
Guntakal. 

s. senior Divisional 
sngineer/Coordinations 
South Central Railway, 
Guntakal Division, 
Works Branch, 
Guntakal. Respondents 

Counsel for the Applicant Shri V.Venkateswara Rao. 

counsel for the Respondents Shri N.R.Devaraj, 
SC for Railways. 

CORAN: 

Hon'ble Shri J.Narasimha Murthy : Men,ber(Judl) 

Hon'ble Shri R.Balasubramaniafl : Nember(Admn) 

I Judgment as per Hon'ble Shri R.Balasubramaflian, 
Member(Admfl) 1 

fri 	 This application has been filed under section 19 
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of the Administrative Tribunals Act, 1985 by Shri 

P.G.Choudhury against the Railway Board, represented by 

its secretary(Establishment), Rail 8havan, New Delhi 

and 4 others. 

The applicant, a Permanent Way Inspector Grade-Il 

of Guntakal Division was posted as Instructor in the 

Civil Engineering School, Guntakal which he joined 

on 18.1.82. According to rules,he was entitled to a 

special pay of 20% of his basic pay in the scale of 

Rs,550-750. Vide his declaration dated 19.1.82 

he had optedfor special pay at the above rate. He 

did not get the special pay. He made several representa 

tions between May, 1982 and November, 1984. Nothing 

happened. The  case was taken up at the PNM meeting 

in August, 1987. still nothing happened. Aggrieved, 

the applicant has filed this application seeking a 

direction to the respondents to pay him special pay 

for the period he served in the school from January, 1982 

to October, 1988. 

The application is conte6ted by the respondents. 

They have raised the question of limitation. They have 

also pointed out that he was not selected by a due 

process,krom a department outside the one to which the 

school belongs. Theh have contended that he is not 

eligible fdr drawal of special pay. 

..... 
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4. Even at the time of admitting the application 

on 26.4.89 the question of limitation had been raised 

and the application was admitted leaving the question of 

limitation open. The applicant joined the said school 

in January, 1982 and the grievance arose when he was 

not paid the special pay immediately thereafter. 3urel 

after a4aiting for a reasonable period after making 

.c7cra representataons)he should have approached the 

court (at that time the Tribunal had not come into 

being) for redressal. He had failed to do that and a 

series of representations made by him do not save him 

from the limitation. The case is squarely hit by 

limitation and we accordingly dismiss the case with 

no order as to costs. 

0 

J.Narasimha Murthy 
Member(Judl). 

R.Balasubramanian ) - 
Menther(Admn). 

Dated Deputy Registrar(s) 
To 

The Secretary(Estt.) Railway Board, Rail vhavan, New LElhi-1. 
The General Manager, S.C.Railway, Secunderabad - 371. 
The Chief Personnel Officer, S.C.Railway, Railnilayam, Sec'bad. 
The Senior Divisional Personnel Officer, S.C.Rly, 

Guntaka]. Division, Guntakal. 
The Senior Divisional Engineer/Coordination, S.C.My, 
Guntakal Division, WorksBranch, Guntakal. 

One copy to ME.v•.venkateswara Rao, Advocate, CAT.Hyd.Bench. 
One copy to Mr.N.R.Levraj, SC for Plys, CAT.Hyd.Bench. 
One copy to Hon'ble Mr.J.Narasimj-ja Murty, Member(J)CAT.riyd. 
One copy to Hon'ble Mr.R.Balasubramanjan, McmberCA)CAT.Hyd. 
One spare copy. 

pvm 
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CHECKED BY 	 APPROVED BY 

TYPED BY 	 COMPARED BY 

IN Tj-E CENTRAL AEMINIsTpJTIvE TRIBUNAL,  
HYDERABAD BENCH HYDERABAD 

THE HON'BLE PIR.B.AJAYASIMHA :  V.C.  
AN 

• 	 THE HON'BLE MR.]J.5Tj YA RAQ 

A 

THE HON'BLE MR.J.NARAsmii MURTY:M(J) 

AND 

THE HON'BLE MR..BALASUBRJNIAN;M(k) 

Dated: 	-3 -1991. 

NT: 

in 	 - 

T•A.,No 	 W.P.No. - 

Q.A,NP. 3S 

Admi/ted and Interim directions 
iss/ed. 

AYowed 

D/sposed of with diection 

Dismissed L.- 

• msri
-s  
	aswi,  .-c - -  

• 
$ 

Dismis 	for de t 

M.A. Ore&/Rej cted. pelkoll 
No order as to LMPEPERAif-j Stcg 

• 	- 




